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assets of Ministers and Members
of Parliament.

MR. DEPUTY

The question is :

SPEAKER :

“That leave be granted to in-
troduce a Bill to provide for
declaration and public scrutiny
ofassets of Ministers and Mem-
bers of Parliament.”

The motion was adopted .

PROF. MADHU DANDAVATE
I introduce the Bill.

15'24 hrs.

CONSTITUTION (AMEND-
MENT) BILL*

(AMENDMENT OF ARTICLE 37, ETC.)

PROF.MADHU DANDAVATE
(Rajapur) : I b~g to move for leave
to introduce a Bill further to amend
the Constitution of India.

MR. DEPUTY SPEAKER :
The question is :

“That leave b~ granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

PROF. MADHU DANDAVATE :

I imtroduce the Bill.

15 34hrs.

CONSTITUTION  (AMEND-
- MENT, BILL*

(AMENDEMENT OF ARTICLE 16)

SHRI HARISH CHANDRA
SINGH RAWAT (Almora) : I

PAUSA 8, 1908 (SAKA)

Bills—Intd, 434

beg to move for leave to introduce
a Bill further to am-nd the Consti-
tution of India.

MR. DEPUTY SPEAKER :
The questionis :

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.

The motwon was adopted.
SHRI HARISH CHANDRA

SIII]\IGH RAWAT : I introduce the
Bill.

15°'35 hrs.

CONSTITUTION (AMEND-
MENT ) BILL*

(AMENDMENT OF ARTICLE 16)

SHRIMATI CHENNUPATI
VIDYA (Vijayawada) : I heg to
move for leave to introduce a Bill
further to amend the Constitution
of India.

MR. DEPUTY SPEAKER :

The question is :

‘““That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.
SHRIMATI  CHENNUPATI

VIDYA : Sir, I introduce the
Bill.

“35'35 hrs.
CANTONMENTS (AMEND-
MENT) BILL

AMENDMENT OF SECTION 15, ETC).

SHRI HARISH CHANDRA
SINGH RAWAT : /Almnr) ; I

beg tn move for leave to introdue a
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[Shri Harish Chandfa Singh Rawat]
Bill further to amend the Canton-
ments Act, 1924. |

MR. DEPUTY SPEAKER :
The question is :

“That leave be granted to intro-
duce a Bill further to amend
the, Cantonments Act, 1924.”

The motion was adopted.

SHRI HARISH CHANDRA
SINGH RAWAT : Sir, I introduce
the Bill. -

15-36 ht‘s.

SALARY ALLOWANCES AND
PENSION OF MEMBERS OF
PARLIAMENTBILL—Cir 4,
AMENDMENT

MR. DEPUTY SPEAKER
We will now take up further conside-
ration of the following motion
moved by Shri Mool Chand Daga
on 18th September, 1981, namely :

“That the Bill further to amend
the Salary, Allowances and
Pension of Members of Parlia
ment Act, 1954, be taken into
consideration.”

Now, we have got one hour and
56 minutes for discussion and voting
of the House. The time for this Bill
has already been extended from 4
hours to 6 hours.

SHRI MOOL CHAND DAGA
(Pali) : Sir, more time should be
allotted for this Bill. This is an im-
portant Bill. . a

MR. DEPUTY SPEAKER :
Mr. Daga, many Members have
already expressd their views on this
Bill. We have already taken more
than 4 hours. I think the hon.
Minister can reply now.

* Pen, & Mem ol
Parliament (Amdt.) Bill

. SHRI MOOL CHAND DAGA :
Sir, the discussion can continue.
There are 20 Members have given

their names to take part in the
debate.

MR. DEPUTY SPEAKER :
Mr. Manoranjan Bhakta, you may
continue your speech now.
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